
 1051  Proclamation
 Shri  Rameshwar  Sahu  (Rosera):

 1083

 Shri  Maurya  (Aligarh)  rose—
 Mr.  Speaker:  The  result  of  the  divi-

 sion  is:  Ayes  201;  Noes  34,  The  ‘Ayes’ have  it.

 The  motion  was  adopted,

 17.18  hrs.

 PROCLAMATION  IN  REGARD  TO
 KERALA  STATE

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  With  your  permission,  Sir,  I
 faay  convey  information  about  a  de-
 velopment  which  has  occurred  in  re-

 vad  to  the  State  of  Kerala.
 ः  The  President  has  by  a  Proclamation
 “igsued  today  under  article  3060)  of

 the  Constitution  assumed  to  himself
 Slt  the  functions  ang  powers  of  the
 Q..vernment  of  the  State  of  Kerala,
 Prlarea  that  the  powers  of  the  Le-
 y@islature  of  the  State  of  Kerala  shal!
 ड  exercisable  by  or  under  the  autho-

 sity  of  Parliament,  dissolved  the
 ‘Legislative  Assembly  of  the  State  of
 “Kerala  and  made  other  incidental  and

 consequential  provisions  as  mentioned
 in  the  Proclamation.

 Shri  Hari  Vishna  Kamat,  (Hosh-
 angabad):  On  a  point  of  clarification.
 Ig  the  Home  Minister  in  2  position  to
 categorically  affirm  that  the  general
 elections  in  Kerala  wil]  be  held  as
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 scheduled  in  January  or  February  or
 will  they  be  postponed  or  will  they
 be  held  even  earlier,  in  November  or
 December?

 Shri  Nanda:  With  your  permission,
 we  are  laying  on  the  Table  of  the
 House  tomorrow  the  Notification,

 With  regard  to  the  question  put,  this
 is  not  a  matter  which  I  can  answer
 straightway.  It  ig  the  Election  Com-
 mission  which  hag  to  decide  30  far  as
 the  dates  are  concerned,

 Shri  Nath  Pai  (Rajepur):  May  we
 expect  a  copy  of  the  Governor's  Re-
 port,  on  the  basis  of  which  the  Pro-
 clamation  has  been  made?

 Mr.  Speaker:  When  he  lays  the  Pro-
 clamation,  Members  can  ask.

 Shri  Hari  Vishnu  Kamath:  May  I
 request  you  to  direct  the  Government
 to  let  us  have  definite  information  on
 the  matter  I  have  raised  by  the  end
 of  next  week?

 Mr.  Speaker:  I  cannot  ask  them.

 Shri  Hari  Vishnu  Kamath:  Why  not?

 Mr.  Speaker:  Let  the  Proclamation
 come  first,

 17.21  brs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  Sep-
 tember  11,  1964/Bhadra  20,  1886
 (Saka).
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